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O R D E R 

13.12.2017   Having heard the learned counsel for the parties, we are of the 

view that no further interim order is required to be passed in the present appeal. 

The facts mentioned in the Interlocutory Application may, however, be taken into 

consideration at the time of hearing the appeal. 

 I.A. No. 963 of 2017 stands disposed of.    
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